IN THE CENTRAL ADMINISTRATIVE TRIBUNAL f
BENCH AT : HYDERABAD |

|
Date of Order:27,11.1390,

: HYDERABAD

ﬂqu N00931 /90 N

BETWEEN

N.C. Bhashyakaraehari*/(
, o

~

1) Union of India Psr Gensral
Manager, South Central Railuay,

Railnilayam,
Secunderabad,

2) The Chief Perscanel Officer,.

South Central Railuway,.
Railnilayam, ¢
Secunderabads”
3, Secretary, Railway Board,

APPEARANCE

For the applicant
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For the respondents
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THE HON'BLE SHRI D, SURYA RAQ
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sri N, R, Deva Raj, Standing

Counssl for Central (Govt.

f
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|
|
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1. The General Manager,-Union ot dIndia,
south Central Railway,
Railnilayam, Secunderabad.

2. The Chief Personnel Offjcer,
S5.C,hailway,
Railnilayam, Secunderabad.

3. One copy to Mr.N.C.Bhashyakarachari, Party-in-person
Sr.Stenographer, Divl.signal & Telecom.Engineer -
(Microwage-Maint )JOtfice, 5.C.Rly, Railnilayam,

Secunderabad-A.PL 371,

4. One copy to Mc.N.R.Devraj, sC f£or Rlys, CAT.Hyd,

5. One spare copy.

<oby
6. The Secfetary, Railway Board, New Delhi (alongwith Original

application No, 931/90)
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{Judgement proncunced by Shri D. Surya Ras, Han'bls
Member (Judicial) %

- —

The applicant herein is a Senior Stenographer iL
the pay scals of Rs,425-700/- His griesvance is tﬁat

‘ N
he alonguith 23 other employees hed made a rapresan?ation

in Oct.B89 to the Secretasry, Railuay Bpard asking for
. . : |

certain clarifications, He states that,subsequenﬁly

as no reply was raceived anothsr representation u%s

1}
made to the Secrstary, Min. of Personnel Public Gq;e-

vances & Pensions, Dept. of Admn. Reforms & Publi&;
| g
Grievances, New Delhi, requesting that a raply m?? be

arranged for, Since no reply was given to this #epre-

sentation also, the applicant has filed the presént

application praying for difaction to respondents;in givs

a specific reply to their representation of Uctnégr,ﬂg.
.

2, Heard the applicant in person and ShriﬂN.R.

Deva Raj, Standing Counsel for Railuays, who tak%s notice
|

at the stage of admission on behalf of the raSpo$dents.
|
Shri Deva Raj represents that the Railuays havefno obje-

ction to give him a reply to the letter of Uct.ﬁg mada by

the applicant and other employees., He however #eprasants

that e reasonabls time be given as the matter i% to bse
l

disposed of by the Railway Board, y
'

' i
3. In the circumstances the application:iis disposed |

of with direction to the 3rd respondsnt to di%posai}of the

representation made in Oct.89 enclosed as Annq%ure-III to

this spplication within a period of 2 months ﬁ%om the date bf

. , |
receipt of this eorder unless the said represaﬁ£ation# has o

already heen disposed of. Qne copy of the Di{A, filed in {
i W Wi B haav-e f1f | ‘

this TribunalLshéll be sent to the Board, Thp application@
! i

is disposed of with thess Directions. Mo Co¥3),
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(D. SURYA RAD) ..
MEMBER ( JUDICIAL) ! \\..-

a Dt.27th Nov.1990 : P
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
[ ‘ ' HYDERABAD BENCH ATHYDERABAD.

‘THE HON'BLE MR\fSS.JAYASIMHA s V.C,

T ’ THE HONOBLE MR.D.SURYA RAO :,M(&)
| .

|

|

E

|

THE HON'BLE MR.J|NARASTMua MURTY : M( )

THE HON'BLE MR.{ .BALASUBRAMANIANLM(A )
| DATE: 24me= 2:1lulcg>
!l :

OREER— JUDGEMENT :

YoAL /RuAL /G B/ NO,

in
- T.A. NG, W.P.No,
i O.A .No,

| - ° C\”"’\/\?@ |
‘l |
[ Admitted and Interim directions
\ issued.
] Allowe
\ Dismigsed for default,

Dismifssed as withdrawn,

1

t " Dismissed.
!

|

(.
| Disposed of with di rection,
| M.A. Ordefeqd/
‘l : 8Ntraj
|
|
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